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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH, BHOPAL
ORIGINAL APPLICATION NO 71/2023 (CZ)

PETITIONER KIRTI KUMAR SADASHIV BHATT
VERSUS
RESPONDENTS NARMADA WATER RESOURCES &
ORS.

FURTHER ACTION TAKEN REPORT ON BEHALF OF

MADHYA PRADESH POLLUTION CONTROL BOARD IN

COMPLIANCE OF ORDER DATED 10.01.2024 (MPPCB)

IT IS MOST RESPECTFULLY SUBMITTED HERE IN UNDER:-

1.

That, the instant petition pertains to the alleged discharge of
untreated waste in River Narmada within the State of Madhya
Pradesh. The petition was originally filed before the Hon’ble High
Court of Gujarat at Ahmedabad as Writ Petition No. 274 of 2017.
The petition was transferred by Hon’ble High Court of Gujarat to
National Green Tribunal, Western Zonal Bench, Pune (Maharashtra)
which was subsequently transferred to Central Zonal Bench at

Bhopal vide Western Zonal Bench, Pune’s order dated 24.05.2023.

That the answering respondent in the present case had already
filed the reply in the present case on 05.09.2023. Further in terms
of order dated 30.10.2023, the answering respondent had filed the
Action Taken Report on vide Order dated 08.12.2023. Thereafter

in compliance of the order dated 08.12.20203 the answering



respondents had filed a detailed Action Taken Report on

09.10.2024.

That in the present case in the last order dated 10.01.2024 the
Hon’ble Tribunal directed the answering respondent to finalize
the matter of imposition of environmental compensation and
submit the report before this Tribunal on the next date of hearing.
That for the convenience of the Hon’ble Tribunal the relevant

extract of the aforementioned Order is reproduced herein below:

"16. State PCB has filed the action taken report and issued notice for
compliance of the rules and in-case of non-compliance notices have
been issued for realisation of environmental compensation after giving
an opportunity of hearing. All the District Magistrate/ Municipal
Corporation mentioned as serial no. 1 to 10 against whom the notices
have been issued by the State PCB are directed to submit their reply
before the appropriate forum and State PCB is directed to finalize the

matter within three weeks."

4. That in compliance of the same aforementioned the answering
respondents have finalized the Environmental Compensation and
directed the remaining Five Urban Local Bodies of the respective
Districts. That the below-mentioned table contains the necessary

details



SR. DETAILS OF EC ACTION TAKEN BY |ANNEX
NO. VIOLATORS (RS IN MPPCB URE
LACS)
1 DISTRICT Nagar Parishad| 268 |Letter no. 64 dated 25.01.2024| R/8-2
DHAR Dhar of MPPCB Regional Office,
Dhar
2. DISTRICT Nagar Parishad 36 Letter no. 290 dated R/8-3
SEHORE Shahganj 14.02.2024 of MPPCB
Regional Office, Bhopal.
Nagar Parishad 42 Letter no. 288 dated
Budni 14.02.2024 of MPPCB
Regional Official, Bhopal.
3| DISTRICT Nagar 1224 Letter no. 604 dated R/8-4
KHANDWA Parishad 22.02.2024 of MPPCB
Omkareshwar Regional Office, Indore.
4 DISTRICT Nagar 1054 | Letter no. 602, 606 and 608 | R/8-5
KHARGONE Parishad and 610 dated 16.02.2024
Maheshwar of MPPCB Regional
Nagar 714 Official, Indore.
Parishad
Mandelshwar
Nagar 544
Parishad
Barwaha
Nagar 714
Parishad
Sanawad
5. DISTRICT CMO, 714 Letter no. 612 dated R/8-6
BARWANI Municipal 16.02.2024 of MPPCB
Conucil Regional Office, Indore.
Barwani




6. DISTRICT
DEWAS

Nagar
Parishad

Nemawar

616 Letter no. 2177 dated
22.02.2024 of MPPCB
Regional Office, Ujjain.

R-8/7

5. That the Regional Office MP PCB Dhar, Shahdol and Mandideep

have also issued the letters to concerned District Collectors for

iIssurnace oif Revenue Recovery Certificate for the EC imposed on

the respective ULBs. The necessary letters are enclosed as

Annexure R/8-8, R/8-9 and R/8-10 respectively. In all cases where

the notices of EC were issued by the respective ROs have now been

converted into the directions and the process of receiving the same has

been initiated.

6. The Hon' ble Tribunal may kindly be pleased to take the aforesaid action

taken report on record.

Place: Bhopal
Date: 29.02.2024

MPPCB

FILED BY

o

PARUL BHADORIA
Advocate for MPPCB
Ph.No.:(+91)-8085977111;

Email: parul.bhadoria04@gmail.com
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16. State PCB has filed the action taken report and issued notice for compliance of the rules and
in-case of non-compliance notices have been issued for realisation of environmental
compensation after giving an opportunity of hearing. All the District Magistrate/ Municipal
Corporation mentioned as serial no. I to 10 against whom the notices have been issued by the
State PCB are directed to submit their reply before the appropriate forum and State PCB is
directed to finalize the matter within three weeks.

List it on 04th March, 2024.
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ANNEXURE R/8-2

Wiy
A | 4 REGIONAL OFFICE, DHAR
M.P. POLLUTION CONTROL BOARD
Vikas Bhavan, Sector-2, Pithampur, District - Dhar
E-Mail ID- ropithampurmppcb@gmail.com
No. £(//RO DHAR/NGT/PCB/2024 Pithampur, Dated: 2.< [ of [202 Y
To,

The Chief Municipal Officer,
Nagar Palika Parishad, Dharampuri,
District - Dhar (M.P.)

Sub:- Imposition of Environment Compensation for the period 01.07.2021 to
31.10.2023 due to violation of directions issued by Hon’ble National Green
Tribunal and the provisions of Solid Waste Management Rule, 2016, Direction
there of.

Ref:- 1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
“Compliance of Municipal Soild Waste Management Rules, 2016.”

- Head Office, MPPCB Bhopal letter No. 174, Dated 24.12.2021.

- Head Office, MPPCB Bhopal letter No. 1614, May 2022.

. Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023.

- Hon’ble NGT OA No. 71/2023 order Dated 31.10.2023.

- Hon’ble NGT OA No. 71/2023 order Dated 08.12.2023.

. Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated
15.12.2023.

. This office letter no. 970, dated 29.12.2023.

NOUGls Wi

jee]

Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Preventin & control of Pollution) Act, 1974 and has been entrusted
with the responsibilities of enforcement of the Environment Laws in the State.

Whereas, Regional Officer, MPPCB is authorised to impose environmental
compensation Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023.

Whereas, You are an Urban Local Body and it is the mandatory duty of Urban Local
Bodies/Cantonment board to comply with the soild waste management Rules, 2016 as well as
management & treatement of Sewage of the town & to protect the natural water bodies from
pollution as per provision of Water (Prevention & control of pollution) Act, 1974.

Whereas, you have not obtained valid authorization as per the provision of Soild
Waste Management Rules, 2016 from the Board.

Whereas, as per order dated 31.10.2023 in case no. 71/2023 (Shri Kirti Kumar
Sadashiv Bhat V/s Narmada Waster Resource Department & Other), Hon’ble NGT Zonal
Bench, Bhopal has issued instruction to respective Regional Officers to assess environment
compensation with respect to violation of Solid Waste Management Rules, 2016.
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Whereas, in OA No. 606/2018, compliance of Soild Waste Management Rules, 2016
and other Environment Issues. Hon’ble National Green Tribunal, Principal Bench, New Delhi
Has directed on 17.01.2020 & 25.02.2023 that:-

I After 31.03.2020 Failure to comply with Rule 22 of SWM Rules, From Serial No. 1 to 10,
Every local body shall be liable to pay compensation at the rate of Rs. 10' Lakh per month
per local body for population of above 10 lakh, Rs. 5 Lakh per month per local body for
Population between 5 Lakh and 10 Lakh and Rs. 1 lakh per month per other local body
from 01.04.2020 till the date of compliance.

2. Continued failure of every local body on the subject of commencing the work of legacy
waste sites remediation from 01.04.2020 till compliance will result in liability to pay
compensation at the rate of Rs. 10 Lakh per month per local body for population of above
10 Lakh and Rs. 1 Lakh per month per other local bodly.

3. Commencement of setting up of STPs by 31.03.2020 Compensation is payable for failure to
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in
terms of order dated 28.08.2019 in 0OA No. 593/2017 and 06.12.2019 in OA No. 673/2018)
w.e.f01.04.2020.

4. Commissioning of STPs - 31.03.2021. Compensation is payable for failure to do so at the
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders
dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef
01.04.2021.

W

Interim Measures for Phytoremediation/bioremediation etc, in respect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020
compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain
by concerned local bodies/States (in terms of orders dated 28.08.2019 in 0A No. S93/2017
and 06.12.2019 in OA No. 673/2018) w.e.f 01.04.2020,

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess
and recover the amount of compensation liable to be paid by the Urban Local Bodies on the
basis of above criteria.

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of
compensation from 01.04.2020 to 01.07.2020.

And where as Hon’ble NGT vide its order dated 10.01.2020 has directed in para
36(a) that “if the local bodies are unable to bear financial burben, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies”.

Whereas, there is no change in ground reality as observed during inspection done
by our office from time to time in the past.

Whereas, HO MPPCB vide letter No. 174, dt. 24.12.2021 has already directed you to
pay environment compensation of Rs. 66 lakh for period of violation from 01.07.2020 to
31.12.2020 and Rs. 66 lakh by HO letter No. 1614, may 2022 for period of violation from
01.01.2021 to 30.06.2021. Total environment compensation of Rs. 132 Lacs. within 15 days
from the date of issue of the direction, in the PD account number 051/1121/2019 of
additional Secretary environment department in vindhyachal Treasury, Vindhyachal Bhawan,
Bhopal, which has not been deposited till now even after reminders given by HO MPPCB,
Bhopal & RO MPPCB, Dhar.

10



Whereas, you have not complied with the tasks and timelines given by the Hon’ble
NGT and continuous violation of Solid Waste Management Rules, 2016, till now, therefore you
are liable to pay environment compensation for the period 01.07.2021 to 31.10.2023 as per

table give below :-

Bioremediation of Drains | Commencement | Total
Non Compliance of STP | (Rsin
installation = | Lakh)
ULBs Name \ District Rule 22 of SWM Rule 2016 Legacy Total No.of | Compensation | No.of Compen
S.No.of Non | Compensation waste (Rsin | drains (Rs. In Lakh) STP sation
Compliance (Rs in Lakh) Disposal Lakh) (Rs.In ‘
‘ Compensatio Lakh) ‘
| n
| (Rs in Lakh) J.
Wgar Palika ] ‘
‘ Parishad, Dhar 10 28 00 28 02 120 01 120 - -268
|__Dharampuri | ey

Whereas, till date no reply of above referred notice date 29.12.2023 has been

received from your end.

You are here by directed to pay Environmental Compensation of Rs. 132 Lakh
of period of violation from 01.07.2020 to 30.06.2021 and Rs. 268 Lakh of period of
violation from 01.07.2021 to 31.10.2023 within 15 days from the date of issue of these
Direction in the account of Member Secretary, MPPCB Environment Protection Fund
NGT Account No.- 6310001200000043, IFSC Code - PUNB06310000, Punjab National

Bank, Bhopal.

This issues with the approval of competent authority. Kindly acknowledge the

receipt of this letter.

For and On Behalf of
M.P. Pollution Control Board

e P

Q (Q (Manoj Kumar Mandrai)
Regional Officer
MP Pollution Control Board
Dhar (M.P.)

No. £ </RO DHAR/NGT/PCB/2024 Pithampur, Dated: 2. | ol [202 \/\
Copy To:-

1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please.

2. District Collector, Collector office, District- Dhar (M.P.) with request to issue revenue

recovery certificate (RRC) wrt HO, MPPCB, Bhopal letter no. 2043 dated 11/08/2023.

3. Director (Environement), (Technical Section), MPPCB, Bhopal (M.P.) for Information

Please.
4. Director (Environement), (Legal Section), MPPCB, Bhopal (M.P.) for Information Please.

=
(Manoj Kumar Mandrai)
O( Regional Officer
MP Pollution Control Board
Dhar (M.P.)
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ANNEXURE R/8-3

o REGIONAL OFFICE & LiFE
= : : e Li
<% M.P. POLLUTION CONTROL BOARD, S s

E-5 Paryavaran Parisar Arera Colony Bhopal - 16
Telephone:- 0755-2466392 Email:-romppcb_bpl@rediffmail.com

Sr. NWMPPCB/ROIBPL/ZOZ% Dated J{// 22 /2028
To, 0

The Chief Municipal Officer,
Nagar Parishad Shahganyj,
District — Sehore (M.P,)

Sub:-  Imposition of Environment Compensation for the period 01.07.2022 to 31.12.2023
due to violation of directions of the Hon’ble National Green Tribunal and the
provisions of Solid Waste Management Rule, 2016, Notice there of.

Ref = 1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
“Compliance of Municipal Soild Waste Management Rules, 2016.”
Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023.
Hon’ble NGT OA No. 71/2023 order Dated 31.10.2023.
- Hon’ble NGT OA No. 71/2023 order Dated 08.12.2023.
- Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated
15.12.2023.
- This office notice no. 2652 dated 28.12.2023
00

Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Preventin & control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws in the State.

PR NIAES

(=)

Whereas, Regional Officer, MPPCB is authorised to impose environmental compensation
Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023.

Bodies/Cantonment board to comply with the soild waste management Rules, 2016 as well as
management & treatment of Sewage of the town & to protect the natural water bodies from
pollution as per provision of Water (Prevention & control of pollution) Act, 1974,

Whereas, you have not obtained authorization as per the provision of Soild Waste
Management Rules, 2016 from the MPPCB.

Whereas, as per order on dated 31.10.2023 & 08.12.2023 in OA no. 71/2023 (Shri Kirti
Kumar Sadashiv Bhat V/s Narmada Waster Resource Department & Other), Hon’ble NGT Zonal

Narmadapuram Town.

Whereas, in OA No. 606/2018, compliance of Soild Waste Management Rules, 2016 and
other Environment Issued. Hon’ble National Green Tribunal, Principal Bench, New Delhi Has
directed on 17.01.2020 & 25.02.2023 that:-

1. After 31.03.2020 Failure to cmply with Rule 22 of SWM Rules, From Serial No. 1 fo | 0,
Every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month
per local body for population of above 10 lakh, Rs. 5 Lakh per month per local body for

| L
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Population between 5 Lakh and 10 Lakh and Rs. 1 lakh per month per other local body from
01.04.2020 till compliance.

2. Continued failure or every local body on the subject of commencing the work of legacy waste
sites remediation from 01.04.2020 till compliance will result in liability to pay compensation

at the rate of Rs. 10 Lakh per month per local body for population of above 10 Lakh and Rs.
1 Lakh per month per other local body.

3. Commencement of setting up of STPs by 31.03.2020 Compensation is payable for failure to
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms
of order dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f

01.04.2020. .
4. Commissioning of STPs — 31.03.2021. Compensation is payable for failure to do so at the

rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders
dated 28.08.2019 in OA No. 593/2017 and (6.12.2019 in OA No. 673/2018) w.ef

01.04.2021.
5. Interim Measures for Phytoremediation/bioremediation etc. in repect of 100% sewage to
reduce the pollution load on recipient water bodies shall be undertaken by 31.03.2020

compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by
concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/2017 and

06.12.2019 in OA No. 673/2018) w.e.f. 01.04.2020.

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of
above criteria.

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of
compensation from 01.07.2022 to 31.12.2023.

And where as Hon’ble NGT vide its order dated 10.01.2020 has directed in para 36(a)
that “if the local bodies are unable to bear financial burben, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies”.

Whereas, there is no change in ground reality as observed during inspection done by our
officer’s time to time in past.

Whereas, MPPCB vide HO letter Ne. 174 dt. 24.12.2021 has already directed you to pay
environment compensation of Rs. 36 Lakhs for period of Violation from 01.07.2020 to 31.12.2020
within 15 days from the date of issue of the directions, in the P.D. account number 051/1121/2019
of addional secretary environment department in vindhyachal Treasury, Vindhyachal Bhawan
Bhopal, which has not been deposited till now after reminders given by HO MPPCB, Bhopal & RO

MPPCB Bhopal.

Whereas, MPPCB vide HO letter No. 1614 dt. 11.05.2022 has already issued the notice
for imposition of environmental compensation of Rs. 36 Lakhs for period of violation from

01.01.2021 to 30.06.2021.

Whereas, you have not complied with the tasks and timelines given by the Hon’ble NGT
and continuous violation of Solid Waste Management Rules, 2016, till now, therefore you are
liable to pay environment compensation for the period 01.07.2021 to 31.12.2023 as per table give

below :- i

| L
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Non Compliance
ULBs Name Distict Rule 22 of SWM Rule 2016 Legacy waste Total (Rs
S.No. of Non | Compensation Disposal in Lakh)
Compliance (Rs in Lakh) Compensation
(Rs in Lakh)
Shahganj Sehore 8,10 30 6 36

You are hereby given an opportunity of 15 days to submit your reply/objections (if any)
pertaining to above stated non compliance and deposition of the levied environment compensation

amount for the period of 01.07.2021 to 31.12.2023.

In case no reply is received within 15 days from the date of issue of this notice, above
proposed environment compensation shall be confirmed and action is also liable to be initiated
against the responsible officers under section-17 of the Environment (protection) Act, 1986.

Wereas, till date no reply of above referred notice date 28.12.2023 has been received from your end.

You are hereby directed to pay Environment Compensation of Rs. 36.00 Lakh of Period
of violation from 01.07.2021 go 31.12.2023 i.e. 30 month within 15 days from the date of issue of
these Direction in the Member Secretary, MPPCB Environment Protection Fund NGT Account No.
631000120000043 IFSC Code — PUNB06310000, Punjab National Bank, Bhopal.

This issues with the approval of competent authority. Kindly acknowledge the receipt of this letter.

For and On Behalf of
M.P. Pollution Control Board

Regional Officer
29 MP Pollution Control Board
‘% Bhopal (M.P.)
ELNo. MPPCB/RO/BPL/2024 Dated }4/02 /2024

Copy To:-
1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please.

2. Director (Environment), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please.
3. Director (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Informgin Please.

®

Regional Officer
MP Pollution Control Board

) ( ( Bhopal (M.P.)
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g REGIONAL OFFICE, e~ LiFE

N M.P. POLLUTION CONTROL BOARD, \\“‘t{/ Envronmant

N
E-5 Paryavaran Parisar Arera Colony Bhopal — 16
Telephone:- 0755-2466392 Email:-romppcb_bpl@rediffmail.com
Sr. No.?% MPPCB/RO/BPL/2024 Dated )4 / 22./2024
To, *

The Chief Municipal Officer,
Nagar Parishad Budhni,
District — Sehore (M.P.)

Sub:- Imposition of Environment Cempensation for the period 01.07.2022 to 31.12.2023
due to violation of directions of the Hon’ble National Green Tribunal and the

provisions of Solid Waste Management Rule, 2016.

Ref :— 1. NGT orders Dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no. 606/2018
“Compliance of Municipal Soild Waste Management Rules, 2016.”
. Head Office order No. 198/legal/PCB/2023 Bhopal Dated 11.08.2023.
. Hon’ble NGT OA No. 71/2023 order Dated 31.10.2023.
Hon’ble NGT OA No. 71/2023 order Dated 08.12.2023.
Head Office, MPPCB Bhopal letter No. 3086/MSW/HOPCB/2023 Bhopal Dated
15.12.2023.
This office notice no. 2654 dated 28.12.2023
00

Whereas MP Pollution control Board (MPPCB) is a statutory body constituted under
section 4 of the Water (Preventin & control of Pollution) Act, 1974 and has been entrusted with the
responsibilities of enforcement of the Environment Laws in the State.

N s

&

Whereas, Regional Officer, MPPCB is authorized to impose environmental compensation
Vide above referred MPPCB, HO, Bhopal order no. 198 Date 11.08.2023.

Whereas, You are the Nagar Parisad and it is the mandatory duty of Urban Local
Bodies/Cantonment board to comply with the soild waste management Rules, 2016 as well as
management & treatment of Sewage of the town & to protect the natural water bodies from
pollution as per provision of Water (Prevention & control of pollution) Act, 1974.

Whereas, you have not obtained authorization as per the provision of Soild Waste
Management Rules, 2016 from the MPPCB.

Whereas, as per order on dated 31.10.2023 & 08.12.2023 in OA no. 71/2023 (Shri Kirti
Kumar Sadashiv Bhat V/s Narmada Waster Resource Department & Other), Hon’ble NGT Zonal
Beanch, Bhopal has issued instruction to respective Regional Officer to assess environment
compensation wrt violation of Solid Waste Management Rules, 2016 and Legacy Waste in

Narmadapuram Town.

Whereas, in OA No. 606/2018, compliance of Soild Waste Management Rules, 2016 and
other Environment Issued. Hon’ble National Green Tribunal, Principal Bench, New Delhi Has
directed on 17.01.2020 & 25.Q2.2023 that:-

1. After 31.03.2020 Failure to cmply with Rule 22 of SWM Rules, From Serial No. I to. 10,
Every local body shall be liable to pay compensation at the rate of Rs. 10 Lakh per month
per local body for population of above 10 lakh, Rs. 5 Lakh per month per local body for
Population between 5 Lakh and 10 Lakh and Rs. 1 lakh per month per other local body from
01.04.2020 till compliance.
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2. Continued failure or every local body on the subject of commencing the work of legacy waste
sites remediation from 01.04.2020 till compliance will result in liability to pay compensation

at the rate of Rs. 10 Lakh per month per local body for population of above 10 Lakh and Rs.
1 Lakh per month per other local body.

3. Commencement of setting up of STPs by 31.03.2020 Compensation is payable for failure to
do so at the rate of Rs. 5 Lakh per month per STP by concerned local bodies/State (in terms
of order dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f

01.04.2020.

4. Commissioning of STPs — 31.03.2021. Compensation is payable for failure to do so at the
rate of Rs. 10 Lakh per month per STP by concerned local Bodes/State (in terms of orders
dated 28.08.2019 in OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef

01.04.2021.

5. Interim Measures for Phytoremediation/bioremediation etc. in repect of 100% sewage to
reduce the pollution kad on recipient water bodies shall be undertaken by 31.03.2020
compensation is payable for failure to do so at the rate of Rs. 5 Lakh per month per drain by
concerned local bodies/States (in terms of orders dated 28.08.2019 in OA No. 593/2017 and

06.12.2019 in OA No. 673/2018) w.e.f 01.04.2020.

Whereas, State PCB has been directed by NGT vide order dated 28.02.2020 to assess and
recover the amount of compensation liable to be paid by the Urban Local Bodies on the basis of

above criteria.

Whereas, NGT Vide its order dated 14.12.2020 has extended the time line for levy of
compensation from 01.07.2022 to 31.12.2023.

And where as Hon’ble NGT vide its order dated 10.01.2020 has directed in para 36(a)
that “if the local bodies are unable to bear financial burben, the liability will be of the State
Government with liberty to take remedial action against the erring local bodies”.

Whereas, there is no change in ground reality as observed during inspection done by our
officer’s time to time in past.

Whereas, MPPCB vide HO letter No. 174 dt. 24.12.2021 has already directed you to pay
environment compensation of Rs. 12 Lakhs for period of Violation from 01.07.2020 to 31.12.2020
within 15 days from the date of issue of the directions, in the P.D. account number 051/1121/2019
of addional secretary environment department in vindhyachal Treasury, Vindhyachal Bhawan
Bhopal, which has not been deposited till now after reminders given by HO MPPCB, Bhopal & RO
MPPCB Bhopal.

Whereas, MPPCB vide HO letter No. 1614 dt. 11.05.2022 has already issued the notice
for imposition of environmental compensation of Rs. 12 Lakhs for period of violation from
01.01.2021 to 30.06.2021.

Whereas, you have not complied with the tasks and timelines given by the Hon’ble NGT
and continuous violation of Solid Waste Management Rules, 2016, till now, therefore you are
liable to pay environment compensation for the period 01.07.2021 to 31.12.2023 as per table give

below :-

Neon Compliance
ULBs Name Distict Rule 22 of SWM Rule 2016 Legacy waste Total (Rs
S.No. of Non | Compensation Disposal in Lakh)
Compliance (Rs in Lakh) Compensation
(Rs in Lakh)
Budhni Sehore 8,10 30 12 42
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You are hereby given an opportunity of 15 days to submit your reply/objections (if any)
pertaining to above stated non compliance and deposition of the levied environment compensation
amount for the period of 01.07.2021 to 31.12.2023.

In case no reply is received within 15 days from the date of issue of this notice, above
proposed environment compensation shall be confirmed and action is also liable to be initiated
against the responsible officers under section-17 of the Environment (protection) Act, 1986.

Wereas, till date no reply of above referred notice date 28.12.2023 has been received from your end.

You are hereby directed to pay Environment Compensation of Rs. 42.00 Lakh of Period
of violation from 01.07.2021 to 31.12.2023 i.e. 30 month within 15 days from the date of issue of
these Direction in the Member Secretary, MPPCB Environment Protection Fund NGT Account No.
631000120000043 IFSC Code — PUNB06310000, Punjab National Bank, Bhopal.

This issues with the approval of competent authority. Kindly acknowledge the receipt of this letter.

For and On Behalf of
M.P. Pollution Control Board

Regional Officer
MP Pollution Control Board
* Bhopal (M.P.)
ELNo.Y Zﬂ MPPCB/RO/BPL/2024 Dated ]74&?_/2024

Copy To:-
1. The Member Secretary, MP Pollution Control Board, Bhopal (M.P.) for Information Please.
2. Director (Environment), (Technical Section), MPPCB, Bhopal (M.P.) for Information Please.

3. Director (Environment), (Legal Section), MPPCB, Bhopal (M.P.) for Infomkation Please.

Regional Officer
MP Pollution Control Board
Bhopal (M.P.)

Ofc
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ANNEXURE R/8-4

M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppeb_indore@rediffmail.com

SL No. MPPCB/RO/IND/2024 Dated / /2024

The Chief Municipal Officer,
Nagar Parisad Omkareshwar,
District- Khandwa (M.P.)

Sub: - Execution of the directions passed by Hon'ble National Green
Tribunal imposing Environmental Compensation for the period of
01.01.2021 to 31.10.2023 for violating the provisions of Solid waste
Management Rules, 2016.

Ref: - 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."

2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023

3. This office letter no. 4618, Dated 18.12.2023

4. This office letter no. 4782 Dated 28.12.2023

5. Your letter no. 2934, Dated 27.12.2023

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) Act,
1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad (Urban
Local Body) and it is the mandatory duty of Urban Local Bodies/Cantonment
Board to comply with the solid waste management Rules, 2016, as well as
management & treatment of sewage of the town & to protect the natural water
bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into

Narmada river, which is violation of section 24 of Water (Prevention & Control of
Pollution) Act, 1974.
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REGIONAL OFFICE

M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)
E mail:romppeb_indore@rediffimail.com

WHEREAS, you have not obtained authorization as per the provision of

Solid Waste Management Rules, 2016 from the MPPCB.

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste

Management Rules, 2016 and other environment issues, Hon'ble National Green
Tribunal, Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020

that:-

4.

. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from

Serial No. 1 to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. ] Lakh per month per for other
local body from 01.04.2020 till compliance.

Continued failure of every local body on the subject of commencing the
work of legacy waste sites remediation Jrom 01.04.2020 till compliance
will result in liability to pay compensation at the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Rs. 1 Lakh per
month per other local body.

. Commencement of setting up of STPs by 31.03.2020- Compensation is

payable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.e.f.
01.04.2020.

Commissioning of STPs — 31.03.2021. Compensation is payable for
Jailure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
O.A. No. 593/2017 and 06.12.2019 in O.A4. No. 673/2018) w.ef
01.04.202].

. Interim measures for phytoremediation/bioremediation etc. in respect of

100% sewage to reduce the pollution load on recipient water bodies shall
be undertaken by 31.03.2020. Compensation is payable for failure to do
so at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 393/2017
and 06.12.2019 in O.A. No. 673/2018) w.e f 01.04.2020
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)
E mail:romppeb_indore@rediffmail.com

WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed
in Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty fto take remedial action
against the erring local bodies.”

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS,you have not completed the construction and commissioning
of STP so far and discharging untreated effluent into Narmada River through local
nallas which are not connected to STP.

WHEREAS, Hon’ble NGT has issued Order to assess environmental
compensation by the Regional Officer and to issue notice to the Municipal
Corporation/District Magistrate to comply on dated 31-10-2023 in O.A. No.
71/2023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada Water Resource & Ors.).

WHEREAS notices were issued by this office vide letter no. 4618 dated
18.12.2023 and letter no. 4782 dated 28.12.2023 and opportunity of hearing was
given.

WHEREAS vyour letter no, 2934 dated 27.12.2023 which was not found
satisfactory against the Hon'ble NGT orders.

WHEREAS, you have not complied with the timeline given by Hon’ble

NGT, therefore, you are liable to pay environmental compensation for period
01.01.2021 to 31.10.2023 as per table given below:-
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)
E mail:romppeb_indore@rediffmail.com

ULB District Rules 22 of SWM Rules | Legacy Waste Bioremediation of Commencement of STP | Total
~ Name Disposal Drains installation (Rsin
S.No.of | Compensat |Compensation| No. of Compensation| No of | Compensation (@| Lakh)
Non ion @ of Drains @ofRs.5 | STPs of Rs.10
Compliance Rs.1 lakh/month/dra| lakh/month/STP
lakh/month in (Rs In Lakh) (Rs In Lakh)
(Rs. in
L lakh)
" Omkaresh | Khandwa 6,8 34 Nil 03 510 02 680 1224
war

Therefore, You are hereby directed to pay Environment compensation of
Rs. 1224 Lakh for period of violation from 01.01.2021 to 31.10.2023 ie. 34
months within 15 days from the date of issue these directions, in the A/c No.
6310001200000043, IFSC Code PUNBO0631000 (Punjab National Bank) of
Member Secretary, M.P. Pollution Control Board, Bhopal.

Kindly acknowledge the receipt of this letter.

A7
(S.N. Dwivedi)
Regional Officer, Indore

SI. No. 664; MPPCB/RO/IND/2024 Dated]q&.flﬂu
Copy To:-
L~The Member Secretary, M.P. Pollution Control Board, Bhopal (M.P.) for

information please.
2. Collector, Dist.-Khandwa (M.P.) for information please & necessary action.

3. Director (Environment), (Legal Section In-Charge), M.P. Pollution Control
Board, Bhopal (M.P.) for information please.

. Dwivedi)
Regional Officer, Indore
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppcb_indore@rediffmail.com

SI. No. MPPCB/RO/IND/2024 Dated / /2024

The Chief Municipal Officer,
Nagar Parisad Maheshwar,
District- Khargone (M.P.)

Sub: - Execution of the directions passed by Hon'ble National Green
Tribunal imposing Environmental Compensation for the period of
01.01.2021 to 31.10.2023 for violating the provisions of Solid waste
Management Rules, 2016.

Ref: - 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."

2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023

3. This office letter no. 4616, Dated 18.12.2023

4. This office letter no. 4776, Dated 28.12.2023

WHAREAS, MP Pollution Control Board (MPPCB) is a statutory
body constituted under section 4 of the water (Prevention & Control of Pollution)
Act, 1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad (Urban
Local Body) and it is the mandatory duty of Urban Local Bodies/Cantonment
Board to comply with the solid waste management Rules, 2016, as well as
management & treatment of sewage of the town & to protect the natural water
bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into

Narmada river, which is violation of section 24 of Water (Prevention & Control of
Pollution} Act, 1974.
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~—71 REGIONAL OFFICE
M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppeb_indore@rediffmail.com

WHEREAS, you have not obtained authorization as per the provision of
Solid Waste Management Rules, 2016 from the MPPCB.

WHEREAS, in OA No. 606/2018, “"compliance of Solid Waste
Management Rules, 2016 and other environment Iissues, Hon'ble National Green
Tribunal, Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020
that:-

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from
Serial No. 1 to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. 1 Lakh per month per for other
local body from 01.04.2020 till compliance.

2. Continued failure of every local body on the subject of commencing the
work of legacy waste sites remediation from 01 .04.2020 till compliance
will result in liability to pay compensation at the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Rs. 1 Lakh per
month per other local body.

3. Commencement of setting up of STPs by 31.03.2020- Compensation is
payable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef
01.04.2020.

4. Commissioning of STPs — 31.03.2021. Compensation is payable for
failure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.ef.
01.04.2021.

5. Interim measures for phytoremediation/bioremediation etc. in respect of
100% sewage to reduce the pollution load on recipient water bodies shall
be undertaken by 31.03.2020. Compensation is payable for failure to do
so at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017
and 06.12.2019 in O.A. No. 673/2018) w.e.f. 01.04.2020
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s M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppeb_indore@rediffmail.com

WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed
in Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies.”

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS, you have not completed the construction and
commissioning of STP so far and discharging untreated effluent into Narmada
River through local nallas which are not connected to STP.

WIIEREAS, Ilon’ble NGT has issued Order to assess environmental
compensation by the Regional Officer and to issue notice to the Municipal
Corporation/District Magistrate to comply on dated 31-10-2023 in O.A. No.
71/2023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada Water Resource & Ors.).

WHEREAS notices were issued by this office vide letter no. 4616 dated
18.12.2023 and letter no. 4776 dated 28.12.2023 opportunity of hearing was given.

WHEREAS, you have not complied with the timeline given by Hon’ble
NGT, therefore, you are liable to pay environmental compensation for period
01.01.2021 to 31.10.2023 as per table given below:-

ULB District Rules 22 of SWM Rules | Legacy Waste Bioremediation of Commencement of STP | Total -
Name Disposal Drains installation J{Rsin
S.No.of | Compensat |Compensation| No. of | Compensation] No of | Compensation & Lakh)

Non ion @ of Drains @ of Rs.5 STPs of Rs. 10 i

Compliance Rs.} lakh/month/dra fakh/month/STP :

lakh/month in (Rs In Lakh) (Rs In Lakh) !

(Rs. in [

lakh) ) |

Maheshwa | Khargon 6,8 34 Nil 04 680 0i 340 1054 1

r e |
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M.P. POLLUTION CONTROL BOARD, Indore

Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppcb_indore@rediffmail.com

Therefore, You are hereby directed to pay Environment compensation
of Rs. 1054 Lakh for period of violation from 01.01.2021 to 31.10.2023 ie. 34
months within 15 days from the date of issue these directions, in the A/c No.
6310001200000043, IFSC Code PUNBO0631000 (Punjab National Bank) of
Member Secretary, M.P. Pollution Control Board, Bhopal.

Kindly acknowledge the receipt of this letter.

-
(@?E)wivedi)

Regional Officer, Indore

EL No. &© 2— MPPCB/RO/IND/2024 Dated|6®/2024
Copy To:-
he Member Secretary, M.P. Pollution Control Board, Bhopal (M.P.) for
information please.

2. Collector, Dist.-Khargone (M.P.) for information please & necessary action.

3. Director (Environment), (Legal Section In-Charge), M.P. Pollution Control

Board, Bhopal (M.P.) for information please.
_4’4}" 2

9 (SN, Dwivedi)
Regional Officer, Indore
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S1 Ne. MPPCB/RO/IND/2024 Dated / /2024
To,
The Chief Municipal Officer,
Nagar Parisad Mandaleshwar,
District- Khargone (M.P.)
Sub: - Execution of the directions passed by Hon'ble National Green
Tribunal imposing Environmental Compensation for the period of
01.01.2021 to 31.10.2023 for violating the provisions of Solid waste
Management Rules, 2016.
Ref: - 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."

2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023

3. This office letter no. 4610, Dated 18.12.2023

4. This office letter no. 4774, Dated 28.12.2023

WHAREAS, MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) Act,
1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad (Urban
Local Body) and it is the mandatory duty of Urban Local Bodies/Cantonment
Board to comply with the solid waste management Rules, 2016, as well as
management & treatment of sewage of the town & to protect the natural water
bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into
Narmada river, which is violation of section 24 of Water (Prevention & Control of
Pollution) Act, 1974.

26



REGIONAL OFFICE >
M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppcb_indore@rediffmail.com

WHEREAS, you have not obtained authorization as per the provision of

Solid Waste Management Rules, 2016 from the MPPCB.

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste

Management Rules, 2016 and other environment issues, Hon'ble National Green
Tribunal, Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020

that:-

4

. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from

Serial No. I to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. 1 Lakh per month per for other
local body from 01.04.2020 till compliance.

. Continued failure of every local body on the subject of commencing the

work of legacy waste sites remediation from 01.04.2020 till compliance
will result in liability to pay compensation at the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Rs. I Lakh per
month per other local body.

. Commencement of setting up of STPs by 31.03.2020- Compensation is

payable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terms of orders dated 28.08.2019 in
O4 No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef.
01.04.2020.

Commissioning of STPs — 31.03.2021. Compensation is payable for
Jailure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
O.A. No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.ef
01.04.2021.

. Interim measures for phytoremediation/bioremediation etc. in respect of

100% sewage to reduce the pollution load on recipient water bodies shall
be undertaken by 31.03.2020. Compensation is payable for failure to do
so at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017
and 06.12.2019 in O.A. No. 673/2018) w.e.f 01.04.2020
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M.P. POLLUTION CONTROL BOARD, Indore
Scheme No. 78/C, Part-2, Aranya, Vijay Nagar, Indore-452010 (M.P.)

E mail:romppeb_indore@rediffmail.com

WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed
in Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies."”

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS, you have not completed the construction and
commissioning of STP so far and discharging untreated effluent into Narmada
River through local nallas which are not connected to STP.

WHEREAS. Hon’ble NGT has issued Order to assess environmental
compensation by the Regional Officer and to issue notice to the Municipal
Corporation/District Magistrate to comply on dated 31-10-2023 in O.A. No.
71/2023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada Water Resource & Ors.).

WHEREAS notices were issued by this office vide letter no. 4610 dated
18.12.2023 and letter no. 4774 dated 28.12.2023 an opportunity of hearing was
given.

WHEREAS, you have not complied with the timeline given by Hon'ble
NGT, therefore, you are liable to pay environmental compensation for period
01.01.2021 to 31.10.2023 as per table given below:-

ULB Name District Rules 22 of SWM Rules | Legacy Waste Bioremediation of Commencement ol STP | Total

Disposal Drains installation (Rs in

S.No.of | Compensat |Compensation| No. of | Compensation| Noof | Compensation (@ Lakh)

Non ion (i@ of Drains @ of Rs.5 STPs of Rs.10
Complianc Rs.] lakh/month/dra lakh/month/STP
e lakh/month in (Rs In Lakh) (Rs In Lakh)

(Rs. in
lakin)

Mandleshwar | Khargone 6, 8 34 Nil 02 340 01 340 714
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Therefore, You are hereby directed to pay Environment compensation of
Rs. 714 Lakh for period of violation from 01.01.2021 to 31.10.2023 i.e. 34 months
within 15 days from the date of issue these directions, in the A/c No.
6310001200000043, IFSC Code PUNB0631000 (Punjab National Bank) of
Member Secretary, M.P. Pollution Control Board, Bhopal.

Kindly acknowledge the receipt of this letter.

(ﬁ;&ivedi)

Regional Officer, Indore

EL No. € © € MPPCB/RO/IND/2024 Dated({&/PR024
Copy To:-
~The Member Secretary, M.P. Pollution Control Board, Bhopal (M.P.) for

information please.
2. Collector, Dist.-Khargone (M.P.) for information please & necessary action.

3. Director (Environment), (Legal Section In-Charge), M.P. Pollution Control

/

Regional Officer, Indore
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Sl No. MPPCB/RO/IND/2024 Dated / /2024
To,

The Chief Municipal Officer,
Nagar Parisad Barwaha,
District- Khargone (M.P.)

Sub: - Execution of the directions passed by Hon'ble National Green
Tribunal imposing Environmental Compensation for the period of
01.01.2021 to 31.10.2023 for violating the provisions of Solid waste
Management Rules, 2016.

Ref: - 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."

2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023,

3. This office letter no. 4612, Dated 18.12.2023

4. This office letter no. 4780, Dated 28.12.2023

WHAREAS, MP Pollution Control Board (MI'TCB) is a statutory
body constituted under section 4 of the water (Prevention & Control of Pollution)
Act, 1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad (Urban
Local Body) and it is the mandatory duty of Urban Local Bodies/Cantonment
Board to comply with the solid waste management Rules, 2016, as well as
management & treatment of sewage of the town & to protect the natural water
bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into

Narmada river, which is violation of section 24 of Water (Prevention & Control of
Pollution) Act, 1974.
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WHEREAS, you have not obtained authorization as per the provision
of Solid Waste Management Rules, 2016 from the MPPCB.

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste
Management Rules, 2016 and other environment issues, Hon'ble National Green
Tribunal, Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020
that:-

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from
Serial No. I to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. 1 Lakh per month per for other
local body from 01.04.2020 till compliance.

2. Continued failure of every local body on the subject of commencing the
work of legacy waste sites remediation from 01.04.2020 till compliance
will result in liability to pay compensation at the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Rs. 1 Lakh per
month per other local body.

3. Commencement of setting up of STPs by 31.03.2020- Compensation is
payable for failure to do so at the rate of Rs. 05 Lakh per month per ST
by concerned local bodies/State (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef
01.04.2020.

4. Commissioning of STPs — 31.03.2021. Compensation is payable for
failure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
O.A4. No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.ef.
01.04.2021.

5. Interim measures for phytoremediation/bioremediation etc. in respect of
100%6 sewage to reduce the pollution load on recipient water bodies shall
be undertaken by 31.03.2020. Compensation is payable for failure to do
so at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017
and 06.12.2019 in O.4. No. 673/2018) w.e.f. 01.04.2020
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WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed
in Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies.”

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS, you have not completed the construction and
commissioning of STP so far and discharging untreated effluent into Narmada
River through local nallas which are not connected to STP.

WHEREAS, Hon’ble NGT has issued Order to assess environmental
compensation by the Regional Officer and to issue notice to the Municipal
Corporation/District Magistrate to comply on dated 31-10-2023 in O.A. No.
71/2023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada Water Resource & Ors.).

WHEREAS notices were issued by this office vide letter no. 4612 dated
18.12.2023 and letter no. 4780 dated 28.12.2023 opportunity of hearing was given.

WHEREAS, you have not complied with the timeline given by Hon’ble
NGT, therefore, you are liable to pay environmental compensation for period
01.01.2021 to 31.10.2023 as per table given below:-

d Lifestyle for
Envrgnment

ULB Distriet Rules 22 of SWM Rules |Legacy Waste Bioremediation of Commencement of STP | Total

Name Disposal Drains installation (Rsin

S.No.of | Compensat |Compensation; No. of | Compensation| No of | Compensation @| Lakh)

Non ion @ of Drains @ of Rs.5 STPs of Rs.10
Compliance Rs.1 lakh/month/dra) lalkh/month/STP
lakh/month in {Rs In Lakh) (Rs In Lakh)

(Rs.in
lakh)

Barwah Khargon 6.8 34 Nil 01 170 01 340 544

e
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Therefore, You are hereby directed to pay Environment compensation of
Rs. 544 Lakh for period of violation from 01.01.2021 to 31.10.2023 i.e. 34 months
within 15 days from the date of issue these directions, in the A/c No.
6310001200000043, IFSC Code PUNBO0631000 (Punjab National Bank) of
Member Secretary, M.P. Pollution Control Board, Bhopal.

Kindly acknowledge the receipt of this letter.

e
(S.N. Dwivedi)
Regional Officer, Indore

SI. No. &%  MPPCB/RO/IND/2024 Dated&é}@?’zou
Copy To:-
L-The Member Secretary, M.P. Pollution Control Board, Bhopal (M.P.) for
information please.

2. Collector, Dist.-Khargone (M.P.) for information please & necessary action.

3. Director (Environment), (Legal Section In-Charge), M.P. Pollution Control
Board, Bhopal (M.P.) for information please.

gt
2 SN. Dwivedi)
Regional Officer, Indore
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Si. No. MPPCB/RG/IND/2024 Dated / /2024
To,
The Chief Municipal Officer,
Nagar Parisad Sanawad,
District- Khargone (M.P.)
Sub: - Execution of the directions passed by Hon'ble National Green
Tribunal imposing Environmental Compensation for the period of
01.01.2021 to 31.10.2023 for violating the provisions of Solid waste
Management Rules, 2016.
Ref: - 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."

2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023.

3. This office letter no. 4614, Dated 18.12.2023

4. This office letter no. 4784, Dated 28.12.2023

5. Your letter no. 4365, Dated 29.12.2023

WHAREAS, MP Pollution Control Board (MPPCB) is a statutory
body constituted under section 4 of the water (Prevention & Control of Pollution)
Act, 1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad (Urban
Local Body) and it is the mandatory duty of Urban Local Bodies/Cantonment
Board to comply with the solid waste management Rules, 2016, as well as
management & treatment of sewage of the town & to protect the natural water
bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into

Narmada river, which is violation of section 24 of Water (Prevention & Centrol of
Pollution) Act, 1974.
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WHEREAS, you have not obtained authorization as per the provision of

Solid Waste Management Rules, 2016 from the MPPCB.

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste

Management Rules, 2016 and other environment issues, Hon'ble National Green
Tribunal, Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020

that:-

4.

. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from

Serial No. 1 to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. 1 Lakh per month per for other
local body from 01.04.2020 till compliance.

Continued failure of every local body on the subject of commencing the
work of legacy waste sites remediation from 01.04.2020 til compliance
will result in liability to pay compensation at the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Rs. 1 Lakh per
month per other local bodly.

. Commencement of setting up of STPs by 31.03.2020- Compensation is

payable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef
01.04.2020.

Commissioning of STPs - 31.03.2021. Compensation is pavable for
Jailure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
O.A. No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.ef
01.04.2021.

. Interim measures for phytoremediation/bioremediation etc. in respect of

100% sewage to reduce the pollution load on recipient water bodies shall
be undertaken by 31.03.2020. Compensation is payable for failure to do
so at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017
and 06.12.2019 in O.4. No. 673/2018) w.ef 01.04.2020
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28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14,12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed
in Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies."

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS, vyou have not completed the construction and
commissioning of STP so far and discharging untreated effluent into Narmada
River through local nallas which are not connected to STP.

WHEREAS, Hon’ble NGT has issued Order to assess environmental

compensation by the Regional Officer and to issue notice to the Municipal
Corporation/District Magistrate to comply on dated 31-10-2023 in O.A. No.
71/2023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada Water Resource & Ors.).

WHEREAS notices were issued by this office vide letter no. 4614 dated
18.12.2023 and letter no. 4784 dated 28.12.2023 and opportunity of hearing was
given.

WHEREAS your letter no. 4365, Dated 29.12.2023 which was not found
satisfactory against the Hon'ble NGT orders.

WHEREAS, you have not complied with the timeline given by Hon’ble
NGT, therefore, you are liable to pay environmental compensation for period
01.01.2021 t0 31.10.2023 as per table given below:-
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~ ULB District Rules 22 of SWM Rules | Legacy Waste Bioremediation of Commencement of STP | Total
| Name Disposal Drains installation (Rs in
S.No.of | Compensat |Compensation| No. of Compensation| No of | Compensation @| Lakh)
Non ion @ of Drains @ ofRs.5 | STPs of Rs.10
Compliance Rs.1 lakh/month/dr3| lakh/month/STP
lakh/month in (Rs In Lakh) (Rs In Lakh)
(Rs. in
| lakh)
Sanawad Khargon 6,8 34 Nil 02 340 01 340 714
& -]

Therefore, You are hereby directed to pay Environment compensation of
Rs. 714 Lakh for period of violation from 01.01.2021 to 31.10.2023 i.e. 34 months
within 15 days from the date of issue these directions, in the A/c No.
6310001200000043, IFSC Code PUNB0631000 (Punjab National Bank) of
Member Secretary, M.P. Pollution Control Board Bhopal.

Kindly acknowledge the receipt of this letter.

i
(Sf@ivedi)

Regional Officer, Indore

si.No. & [© mPPCB/ROIND/2024 Dated{@}wﬁoze;
Copy To:-
JL~The Member Secretary, M.P. Pollution Control Board, Bhopal (M.P.) for

information please.
2. Collector, Dist.-Khargone (M.P.) for information please & necessary action.

3. Director (Environment), (Legal Section In-Charge), M.P. Pollution Control

Board, Bhopal (M.P.) for information please.
d""u .

9 (SN Dwivedi)
Regional Officer, Indore
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SLNo. .. MPPCB/RO/IND/2024 Dated - 2024

—

The Chief Municipal Officer,
Municipal Council Barwani,
District- Barwani (M.P.)

Sub: - Execution of the directions passed by Hon'ble National Green
Tribunal imposing Environmental Compensation for the period of
01.01.2021 to 31.10.2023 for violating the provisions of Solid waste
Management Rules, 2016.

Ref: - 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."

2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023.

3. This office letter no. 4620, Dated 18.12.2023

4. This office letter no. 4778, Dated 28.12.2023

5. Your Letter no. 29, Dated 08.01.2023

WHAREAS, MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) Act,
1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorised to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad (Urban
Local Body) and it is the mandatory duty of Urban Local Bodies/Cantonment
Board to comply with the solid waste management Rules, 2016, as well as
management & treatment of sewage of the town & to protect the natural water
bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into

Narmada river, which is violation of section 24 of Water (Prevention & Control of
Pollution) Act, 1974,
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WHEREAS, you have not obtained authorization as per the provision of
Solid Waste Management Rules, 2016 from the MPPCB.

WHEREAS, in OA No. 606/2018, "compliance of Solid Waste
Management Rules, 2016 and other environment issues, Hon'ble National Green
Tribunal, Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020
that:-

1. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, from
Serial No. 1 to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. 1 Lakh per month per for other
local body from 01.04.2020 till compliance.

2. Continued failure of every local body on the subject of commencing the
work of legacy waste sites remediation from 01.04.2020 till compliance
will result in liability to pay compensation at the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Rs. 1 Lakh per
month per other local body.

3 Commencement of setting up of SIPs by 31.03.2020- Compensation is
payable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terms of orders dated 28. 08.2019 in
04 No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef.
01.04.2020.

4. Commissioning of STPs — 31.03.2021. Compensation is payable for
failure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
O.A4 No. 593/2017 and 06.12.2019 in O.A. No. 673/2018) w.ef.
01.04.2021.

5. Interim measures for phyroremediation/bioremediarion etc. in respect of
100% sewage to reduce the pollution load on recipient water bodies shall
be undertaken by 31.03.2020. Compensation is payable for failure to do
so at the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28. 08.2019 in O.A. No. 593/2017
and 06.12.2019 in O.A. No. 673/2018) w.e.f. 01.04.2020
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WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And where as Hon'ble NGT vide its order dated 10.01.2020 has directed
in Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies.”

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS, you have not completed the construction and
commissioning of STP so far and discharging untreated effluent into Narmada
River through local nallas which are not connected to STP.

WHEREAS, Hon’ble NGT has issued Order to assess environmental
compensation by the Regional Officer and to issue notice to the Municipal
Corporation/District Magistrate to comply on dated 31-10-2023 in O.A. No.
7172023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada Water Resource & Ors.).

WHEREAS notices were issued by this office vide letter no. 4620 dated
18.12.2023 and letter no. 4778 dated 28.12.2023 an opportunity of hearing was
given.

WHEREAS your letter no. 29 dated 08.01.2024 which was not found
satisfactory against the Hon'ble NGT orders.

WHEREAS, you have not complied with the timeline given by Hon’ble
NGT, therefore, you are liable to pay environmental compensation for period
01.01.2021 t0 31.10.2023 as per table given below:-
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ULB District Rules 22 of SWM Rules |Legacy Waste Bioremediation of Commencement of STP | Total
Name Disposal Drains installation (Rs in
S.No.of | Compensat |Compensation| No. of Compensation| No of | Compensation @ Lakh)
Non ion @ of Drains @ of Rs.5 STPs of Rs.10
Compliance Rs.1 lakh/month/dra lakh/month/STP
lakh/month in (Rs In Lakh) (Rs In Lakh)
(Rs. in
lakh)
" Barwani | Barwani 6,8 34 Nil 02 340 01 340 714

Therefore, You are hereby directed to pay Environment compensation of
Rs. 714-Lakh for period of violation from 01.01.2021 to 31.10.2023 i.e. 34 months
within 15 days from the date of issue these directions, in the A/c No.
6310001200000043, IFSC Code PUNBO0631000 (Punjab National Bank) of
Member Secretary, M.P. Pollution Control Board, Bhopal.

Kindly acknowledge the receipt of this letter.

EL No. & (2 MPPCB/RO/IND/2024

Copy To:-

A/
(S'N. Dwivedi)

Regional Officer, Indore
Dated ((5{&?&024

‘1//FT1e Member Secretary, M.P. Pollution Control Board, Bhopal (M.P.) for

information please.

2. Collector, Dist.-Barwani (M.P.) for information please & necessary action.

3. Director (Environment), (Legal Section In-Charge), M.P. Pollution Control

Board, Bhopal (M.P.) for information please.
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Email id: romppch_ujjain@yahoo.co.in
8.No.. 2177 /MPPCB /RO /2024 / Ujjain, Dated: . 2122
To,

The Chief Municipal Officer,
Nagar Parishad Nemawar
District- Dewas (M.P)

Sub: - Execution of the directions passed by Hon'ble National Green
Tribunal imposing Environmental Compensation for the period of
01.07.2021 to 31.10.2023 for violating the provisions of Solid waste
Management Rules, 2016.

Ref: - 1. NGT orders dated 25.02.2020, 28.02.2020 & 14.12.2020 in OA no.
606/2018 "Compliance of Municipal Solid Waste Management
Rules, 2016."
2. MPPCB Bhopal order No. 198/Legal/PCB/2023 Bhopal dated
11.08.2023
3. This office letter no. 1796 dated 29.12.2023

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body
constituted under section 4 of the water (Prevention & Control of Pollution) Act,
1974 and has been entrusted with the responsibilities of enforcement of the
Environment Laws in the State.

WHEREAS, Regional Officer, MPPCB is authorized to impose
environmental compensation vide above referred MPPCB, HO, Bhopal order no.
198 dated 11.08.2023.

WHEREAS, you are the Nagar Palika Parisad/Nagar Parisad (Urban
Local Body) and it is the mandatory duty of Urban Local Bodies/Cantonment
Board to comply with the solid waste management Rules, 2016, as well as
management & treatment of sewage of the town & to protect the natural water

bodies from pollution.

WHEREAS, you are discharging untreated sewage from town into
Narmada river, which is violation of section 24 of Water (Prevention & Control of
Pollution) Act, 1974.
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WHEREAS, you have not obtained authorization as per the provision of

Solid Waste Management Rules, 2016 from the MPPCRB.

WHEREAS, in OA No. 606/2018, “compliance of Solid Waste

Management Rules, 2016 and other environment issues" Hon'ble National Green
Tribunal, Principal Bench, New Delhi has directed on 17.01.2020 & 25.02.2020

that:-

]

Ll

4.

Lh

. After 31.03.2020 failure to comply with Rule 22 of SWM Rules, Jrom

Serial No. 1 to 10, every local body shall be liable to pay compensation
at the rate of Rs. 10 Lakh per month per local body for population of
above 10 Lakh, Rs. 5 Lakh per month per local body for population
between 5 Lakh and 10 Lakh and Rs. 1 Lakh per month per for other
local body from 01.04.2020 till compliance.

. Continued failure of every local body on the subject of commencing the

work of legacy waste sites remediation from 01.04.2020 till compliance
will result in liability to pay compensation at the rate of Rs. 10 Lakh per
month per local body for population of above 10 Lakh and Rs. 1 Lakh per
month per other local body.

. Commencement of setting up of STPs by 31.03.2020- Compensation is

payable for failure to do so at the rate of Rs. 05 Lakh per month per STP
by concerned local bodies/State (in terms of orders dated 28.08.2019 in
OA No. 593/2017 and 06.12.2019 in OA No. 673/2018) w.ef
01.04.2020.

Commissioning of STPs — 31.03.2021. Compensation is payable Jor
failure to do so at the rate of Rs. 10 lakh per month per STP by
concerned Local Bodies/States (in terms of orders dated 28.08.2019 in
O.A. No. 593/2017 and 06.12.2019 in O.4. No. 673/2018) w.ef
01.04.2021.

Interim measures for phytoremediation/bioremediation etc. in respect of
100% sewage to reduce the pollution load on recipient water bodies shall
be undertaken by 31.03.2020. Compensation is payable for failure to do
so ai the rate of Rs. 5 Lakh per month per drain by concerned local
bodies/States (in terms of orders dated 28.08.2019 in O.A. No. 593/2017
and 06.12.2019 in O.A. No. 673/2018) w.ef. 01.04.2020,
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WHEREAS, State PCB has been directed by NGT vide order dated
28.02.2020 to assess and recover the amount of compensation liable to be paid by
the Urban Local Bodies on the basis of above criteria.

WHEREAS, NGT vide its order dated 14.12.2020 has extended the time
line for levy of compensation from 01.04.2020 to 01.07.2020.

And whereas Hon'ble NGT vide its order dated 10.01.2020 has directed
in Para 36(a) that "if the local bodies are unable to bear financial burden, the
liability will be of the State Government with liberty to take remedial action
against the erring local bodies.”

WHEREAS, there is no change in ground reality as observed during
inspection done by our officer's time to time in past.

WHEREAS, you have not completed the construction and
commissioning of STP so far and discharging untreated effluent into Narmada
River through local nallas which are not connected to STP.

WHEREAS, Hon’ble NGT has issued Order to assess environmental
compensation by the Regional Officer and to issue notice to the Municipal
Corporation/District Magistrate to comply on dated 31-10-2023 in O.A. No.
71/2023 (CZ) (Kirti Kumar Sadashiv Bhatt Vs Narmada Water Resource & Ors.).

WHEREAS notices were issued by this office vide letter no. 1796 dated
29.12.2023 and opportunity of hearing was given. But no response has been
submitted by you within stipulated timeframe.

WHEREAS, you have not complied with the timeline given by Hon’ble
NGT, therefore, you are liable to pay environmental compensation for period
01.07.2021 to 31.10.2023 as per table given below:-

ULB District Rules 22 of 5WM Rules | Legacy Waste Bioremediation of Commencement of STP | Total
MName Disposal Drains installation (Rs in
S.No.of | Compensat |Compensation| No. of | Compensation| No of | Compensation @)| Lakh)
MNon ion @ of | Compensati | Drains @ofRs.5 | STPs of Rs.10
Compliance Rs.1 on (@ of lukh/month/dra lakh/month/STP
lakh/month Rs. | in (Rs In Lakh) {Rs In Lakh)
(Rs.in lakh/month
lakh) (Rs. in lakh)
Memawar Dewas 238410 | 1Lakh X | 1Lakh X 02 5 Lakh x| ol 10 Lakh X 28 [ 616
28 Month= | 23 Month= 28 Month X Month X 1= | Lakh
23 Lakh 28 Lakh 2=280 280
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Therefore, You are hereby directed to pay Environment compensation of
Rs. 616 Lakh (Six Crore Sixteen lakh only) for period of violation from
01.07.2021 to 31.10.2023 i.e. 28 months within 15 days from the date of issue
these directions, in the Afc No. 6310001200000043, IFSC Code PUNBO0631000
(Punjab National Bank) of Member Seeretary, M.P. Pollution Control Board,
Bhopal. .

Kindly acknowledge the receipt of this letter.

2 (H. K’Iﬁ;)j

Regional Officer, Ujjain

c:/,-___
oY | ‘2!‘?'5’ I Y o .
S.No. /MPPCB /RO /2024 s Ujjain, Dated: 224a 21y v

Copy To:-
I. The Member Secretary, M.P. Pollution Control Board, Bhopal (M.P.) for
information please.

2. Collector, Dist.-Dewas (M.P.) for information please & necessary action.

3. Director (Environment), (Legal Section In-Charge), M.P. Pollution Control

Board, Bhopal (M.P.) for information please. %}

(H. K. Tiwari)
Regional Officer, Ujjain

CI."! C_~

il
|
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